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Vodafone’s comments on the TRAI Consultation Paper on Complaints/ Grievance 
Redressal in the Telecom Sector dated 28 July 2016 
 
EXECUTIVE SUMMARY 
 
1. This is with reference to the Consultation Paper on Complaints/ Grievance Redressal in the 

Telecom Sector issued by TRAI.  The Consultation has been proposed to revisit the issue of 
redressal of individual consumer complaints and grievances in the telecom sector. At the 
outset, we appreciate the Authority’s intention and objective by proposing a consultation 
paper to seek views, opinions and comments for possible options/alternatives from the TSPs.  

 
2. We would first like to submit that the Authority had earlier proposed the establishment of an 

Ombudsman for the Telecom sector in 2004, however, as noted in the present consultation, 
the said recommendation was not accepted by the Government.  
 

3. It was thereafter, in 2007 that the Authority, in order to redress the concerns of consumers, 
issued the Telecom Consumers Protection and Redressal of Grievances Regulations, 2007 
dated 4th May 2007, which specified a 3-tier grievance redressal system; in 2012, the said 
Regulation was reviewed and replaced by a revised 2-tier mechanism vide Telecom 
Consumers Complaint Redressal Regulations 2012 dated 5th January 2012, which has been 
accepted and implemented by all service providers.  

 
4. It is submitted that the existing Regulation  lays down a very comprehensive and elaborate 

process for consumer grievance redressal, which has been put in place by every service 
provider as per the provisions of Regulation and monitoring, reporting, compliance, 
enforcement are all taking place as per the requirements laid down by the Authority.  

 
5. In addition to the two tiers stipulated by the Authority, we have added/are maintaining an 

additional tier at the Nodal level, where a designated Nodal officer personally oversees the 
complaints that are escalated from the complaints centre and redresses the same within 24 
hours. It is our estimation and experience that a majority of the complaints that are escalated 
to Nodal are satisfactorily resolved. 

 
6. In the few cases, where the customer is not satisfied with the resolution provided at the 

Complaint Centre or Nodal level, he can approach the Appellate Authority, which includes a 
representative of the service provider and an external member who is from the Consumer 
Advocacy Groups registered with the Authority. It is submitted that this External Member 
provides sufficient balance to protect the interests of the consumers.  

 
7. As regards the Authority’s view that there is an increase in the number of complaints, it is first 

submitted that the number of complaints must be assessed against the growing subscriber 
base and should not be looked at in isolation. From our data analysis, we note that the 
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complaints received by us are at less than 1% of our subscriber base; of these, 99.5% are 
resolved at the Complaint Centre and only 0.05% reach the Appellate Authority. 

 
8. As regards the consumer concerns highlighted by the Authority in Para 1.4 of the consultation, 

it is submitted that:- 
 

o There is sufficient awareness created by us in regards to the Appellate Authority via 
consumer education workshops, back of the bills, Tell Us Ads in newspapers etc. 

o Time taken for resolution of the complaint is also informed to the consumer on registration 
of the complaint. 

o Standard replies are only for the purpose of acknowledgement of complaint, thereafter 
the issue is dealt with specifically. 
 

9. It may be noted that in any event, the option of an alternate legal remedy is always open to 
the consumer. 

 
10. We further note that the Authority has referred to Ombudsman established in other sectors, 

such as Electricity, Insurance, Banking, etc, where the Ombudsman is the intermediary 
available to the customer in addition to the systems maintained by Service Providers and the 
normal legal recourse available under the Law. It is submitted that in the case of telecoms, this 
intermediary role is fulfilled by the Appellate Authority as prescribed under Regulation.  

 
11. Further, as the Authority has noted that the amounts involved in the other sectors are far larger, 

being upto Rs. 20 lakhs in the case of the insurance sector. In the case of telecom, the 
monetary values involved are usually related to small amounts which can be generally 
resolved by providing reversals as service gestures.  

 
12. It may further be noted that billing complaints, customer service related issues, etc, form 

around 30% of the total complaints received at our compliant centre whilst around 60-70% 
pertain to technical issues such as network related issues, internet and data related 
complaints. Thus in majority of the cases, there are, in fact, no specific monetary values 
involved. We have also noticed that in case of telecom sector, most of the complaints raised 
by the customers are perceived complaints and are often resolved on the basis of service 
gesture only. Further as pointed out above, with the External member in the Appellate 
Authority belonging to a Consumer Advocacy Group registered with the Authority, the 
consumers’ rights are well protected.  

 
13. In light of the above, we wish to submit that the present system of complaint redressal is 

working effectively and there is no need to make further changes in it. 
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ISSUE WISE RESPONSE 
 
Q1: Is the complaint redressal mechanism, as presently existing, adequate or is there a 
need to strengthen it?  
 
a. We would like to submit that currently the Authority has prescribed a two tier complaint 

redressal system vide the Telecom Consumers Complaint Redressal Regulation, 2012. 
 
b. Further, we would like to highlight that apart from the two tier complaint redressal system as 

prescribed by the Authority, we have added/ are maintaining an additional tier (Nodal) for the 
resolution of the complaint. It is submitted that the majority of the complaints that reach our 
Complaint Centre and/or Nodal officers are satisfactorily resolved, as a result of which, the 
number of complaints that reach the Appellate are very few.  

 
c. The current system adopted by us  is as below: 
 

A. Complaint Centre 
 

i. There is a well-established Complaint Centre in each service area. For getting his 
concern addressed, a customer can contact us at-  
 Call Centre,  
 Vodafone Store,  
 via our Website  
 via e-mail and 
 Web chat. 

 
ii. A docket number is assigned at the time of registration of the complaint and same is 

communicated to the customer along with the time by which the complaint is likely 
to get resolved.  

 
B. Appellate Authority 

 
i. In case the customer is not satisfied with the resolution provided by the Complaint Centre 

or Nodal officer, there is an Appellate Authority (in each service area).  
 

ii. The Appeals filed before the Appellate Authority are examined by the Advisory Committee. 
We would like to submit that one of the Members of the Advisory Committee is a 
representative of the TSP, and the other Member is an External person who belongs 
to the Consumer Advocacy Group registered with the Authority. 

 
iii. On receipt of an appeal, the Secretariat of the Appellate Authority registers the appeal by 

assigning an appeal number. A copy of the appeal is then forwarded to the concerned 
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service provider within 3 days, for filing a reply within 7 days along with relevant 
information. Within 2 days of receipt of the reply, the same is placed before the Advisory 
Committee for consideration. The Appellate Authority, along with the consideration from 
the Advisory Committee decides the action against the appeal in next 10 days and the 
Secretariat informs the appellant and the service provider regarding the decision in next 2 
days. 

 
iv. A time period of 39 days is taken [as provided in the Regulation] for the disposal of an 

appeal and a quarterly report is also submitted with the Authority informing them 
regarding the number of appeals received and disposed.  

 
d. In addition, as submitted above, we have we have added/are maintaining an additional tier in 

each service area, where complaints that are not resolved at the compliant centre, the 
customer can approach the Nodal Officer of the service area.  We have assigned a Nodal Officer 
in each of our service areas for effective and speedy resolutions and a specific contact number 
is also made available to the customers and wide publicity is given via website, Tell Us Ad and 
back of the bills.   

 
e. We communicate the same to all our customers via SMS when the complaint is resolved. 
 
f. All the complaints are tracked for redressal as per the time limit specified in the Authority’s 

QoS Regulations and compliance is reported every quarter regarding the same.  
 
g. The below table (Table 1) gives the Quarter wise count of complaints received Vs. Number of 

appeals received against the total Subscriber Base. 

 
Table 1: 

Quarter 
Complaints 

received during 
the Quarter 

Calls received at 
Nodal during the 

Quarter* 

No of Appeals 
received during 

the Quarter** 

No of Appeals 
resolved during 

the Quarter 

QE Mar'15 0.5%  23 20
QE Jun'15 0.5% 0.1% 26 24
QE Sep'15 0.6% 0.1% 33 35
QE Dec'15 0.9% 0.1% 45 40
QE Mar'16 0.6% 0.1% 93 78
QE Jun'16 0.5% 0.05% 115 110

 
*These may include calls that have also been made to the Complaint Centre. 
** During the last two Quarters, if the complaint received via Call/e-mail at Nodal desk is fulfilling the appeal 
registration criteria; we file an appeal, due to which the appeal count has increased. 
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h. As can be seen from the above, complaints are at less than 0.6% of our subscriber base; of 
these, 99.5% are resolved at the Complaint centre and/or Nodal desk and only 0.05% reach 
the Appellate Authority. 

 
i. Alternate Legal Remedy always open to customer - In any event, if the customer is still not 

satisfied even with the resolution provided by the Appellate Authority, he has the right to legal 
remedy. 

 
j. In light of the above, we wish to submit that the present system of complaint redressal is 

working effectively and there is no need to make further changes in it. 
 

k. It is also respectfully submitted that the right to approach the Appellate Authority is available 
to the consumers and the consumer not availing this right/ low number of appeals cannot be 
the basis to conclude that the system is not working. 

 
Q2: Are there any specific changes that can be made to the existing system to improve it? 
 
a. As mentioned in our response to Q1, we already have an additional tier by way of a nodal 

officer, which is addressing the complaints personally and ensuring effective redressal to the 
satisfaction of the consumer, in almost all cases. Thus, the customer already has an additional 
tier (Nodal) for the resolution of the complaint. Further, the same is also resolved in only 24 
hours. 

 
b. We would like to reiterate that we feel that the current system of complaint redressal is a 

robust system and there is no need to make any changes in the same. 
 
Q3: Should a separate - independent and appropriately empowered - structure to resolve 
telecom sector complaints and grievances be established?  
 
a. As we have already submitted above, we are of the opinion that there is already a well-defined 

system in place, which can be accessed by the customer through various channels to get his 
concerns addressed.  

 
b. Further, the Authority has laid down the standards of quality of service to monitor and ensure 

that consumer grievances are addressed in a timely manner.  
 
c. Further, regular audits are also conducted by external auditors to monitor our performance.  
 
d. Therefore, a separate structure, starting de novo would not be desirable. 
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Q4: If yes, please comment with regard to the organization; its structure; kinds of 
complaints to be handled and its powers?  
 
Refer our reply to Q3. 
 
Q5: Is establishing an Office of Telecom Ombudsman an option that should be revisited, 
especially given the experience of the past few years of increasing numbers of complaints?  
 
a. It is first submitted that the number of complaints must be assessed against the growing 

subscriber base and should not be looked at in isolation.  
 
b. As mentioned in our reply to Q1 above, there are already well defined two-tiered systems and 

processes in place to address consumer concerns and the same is working well.   
 
c. In addition, the customer has the choice to reach out to the Nodal Officer, which is an 

additional option that is provided to him. The Nodal officer addresses these complaints 
personally and usually provides resolution within 24 hours.  

 
d. If the customer is not satisfied with the resolution given at the Complaint Centre and/or the 

Nodal Officer [this happens only in very few cases], he can file an appeal before the Appellate 
Authority which has been established as per the Regulation in every service area. The appeal 
is handled by the Appellate Authority which with its Secretariat and two Member Advisory 
Committee, addresses the customer concern in a time limit of 39 days, as specified by the 
Authority. We would like to submit that one of the Members of the Advisory Committee is a 
representative of the service provider and the other Member is an External person who belongs 
to the Consumer Advocacy Group registered with the Authority.  

 
e. We are not clear as to what would be the advantages, if any by replacing the existing system 

with an Ombudsman, as the two systems appears to be similar in essentials. Also, 
establishment of an Office of Telecom Ombudsman would mean the dismantling of a well-
defined multi-tier existing system, which is not desirable. 

 
f. It may also be noted that around 60-70% of the complaints that we receive from customers 

are related to technical aspects – network related, internet or data related, where there are no 
explicit monetary values involved.  

 
g. Further with the External Member in the Appellate Authority belonging to a Consumer 

Advocacy Group registered with the Authority, the consumers’ rights are well protected.  
 
Q6: If yes, how should it be created – the legal framework? What should be its structure? 
How should it be funded? What types of complaints should it handle? What should be its 
powers, functions, duties and responsibilities? 
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a. As submitted above, we do not believe that there is a need to establish an office of an 

Ombudsman, as there is already an existing working system is place that has been established 
as per the Authority’s own Telecom Consumers Complaint Redressal Regulation, 2012. 

 
b. There is no evidence of failure of the existing system and processes that would warrant a 

dismantling of an existing multi-tier system and setting up an office of Ombudsman.  
 
c. The Authority has highlighted the models of office of Ombudsman in different sectors like 

Insurance, Electricity and Banks. In this regard, we note that the Ombudsman is the 
intermediary available to the customer in addition to the systems maintained by Service 
Providers and the normal legal recourse available under the Law. It is submitted that in the 
case of telecoms, this intermediary role is fulfilled by the Appellate Authority as prescribed 
under Regulation.  

 
d. Thus, we submit that in all these sectors, there is no two /three tier complaint redressal system 

as is already in place for Telecoms. Further, the monetary values involved in such claims are 
far higher as compared to the telecom sector, where the concerns are usually related to small 
amounts which can be generally resolved by providing reversals as service gestures.  

 
e. Billing complaints customer service related issues, etc, form only around 30% of the total 

complaints received at our compliant centre. Thus, in majority of the cases, there is in fact, no 
specific monetary value involved.  

 
f. Also as pointed out above, the majority of the complaints pertain to technical issues and the 

service providers are better placed to address and resolve the same. Further with the External 
member in the Appellate Authority belonging to a Consumer Advocacy Group registered with 
the Authority, the consumers’ rights are well protected.  

 
g. We have also noticed that in case of telecom sector, most of the complaints raised by the 

customers are perceived complaints and are often resolved on the basis of service gesture 
only. 

 
New Delhi 
8 September 2016 
 


